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LAW AND JUDICIARY DEI’AIZTIX:;uru Chowk
Mantralaya, Madam Cama Marg, Hutaltrgune Loy
T Mumbai 400 032, dated the 20th
NOTIFICATION

MaHARASHTRA Crvi. COURTS ACT.
929A and 23 of the Maharashtra Civil Courts Act (XIV of 1869), and of all other powers enabling it
22A an : s
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ivi jor Divisi i -ordinate to the District Court of
- Jourt of Civil Judge, Senior Division, Barshi, sub-or j :
gli]:f i?}tles,;?aiﬁr(giziric;t, tlhe Govgrmnent of Maharashtra, hereby directs that, with effect from

the 24th June 2023,—
(@) there shall be a Civil Court at Madha, sub-ordinate to the District Court of Barshi in

Solapur District ;
the Civil Judge, Senior Division, who shall hold

(6) the said Court shall be presided over by
his Court at Madha in Solapur District ; and
(c) the local limits of the ordinary jurisdiction of the Civil Judge, Senior Division, Madha,
eas covered within the local limits of the revenue Taluka of Madha in %
eretofore included within the

shall comprise the ar
Solapur District and the work from the said area which were h
special jurisdiction of the Civil J udge, Senior Division, Barshi,

local limits of the ordinary and
in Solapur District shall be excluded therefrom.

By order and in the name of the Governor of Maharashtra,

VILAS V. GAIKWAD,
Legal Advisor-cum-Joint Secretary to Government,
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